IN THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH

(2) MA 1972/2019 In C.P. (IB)-2294(MB)/2018

CORAM: SHRI M.K. SHRAWAT

MEMBER (J)

SHRI CHANDRA BHAN SINGH
Member (Technical)

ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE NATIONAL
COMPANY LAW TRIBUNAL ON 15.10.2019

NAME OF THE PARTIES: |C|§3/|/ Bank
s

Anil Printers Ltd.

SECTION: 7 OF THE INSOLVENCY AND BANKRUPTCY CODE.

ORDER

The Learned Representatives for the Petitioner and RP is present.

2. MA-3316/2019 — This is an Application for seeking an order under section 33 for
initiation of liquidation. Learned Counsel and RP is present. matter discussed.

3. Attention was drawn on 3 COC meeting held on 19.09.2019 wherein it was resolved
unanimously that in the absence of any Expression of Interest in this case Liquidation
is the only option. Valuation for the purpose of liquidation already been completed to
be placed on record by the RP. It is also been resolved that RP shall work as
liquidator and in this regard, consent is on record.

4.  Since the Financial Creditors and the members of COC have approved and resolved for
the commencement of liquidation therefore MA-3316/2019 is allowed. Liquidation
Process shall be started.

5.  MA-1972/2019 is simply mentioning application for early hearing disposed of. The
Liquidator shall inform the progress report of the fiquidation by 09.12.2019 to place on
record the progress of the liquidation.

Sd/- Sd/-
CHANDRA BHAN SINGH M.K. SHRAWAT
Member (Technical) Member (Judicial)
15.10.2019
Jd
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